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...Appicant (s) 

Verst. 

.............Respondent(s) 

Sr. No I Dace 	 Ord€r with igature 
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28.4.95 

i.5.95 
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Adjourned to 1.5.1995. 

)MR (è.DMXN1TRAT 1VE) 

Heard. Admitted. Notice to 

3 4.7.95 

4 20.2. 

5. 

respondents in four weeks. 
/ 

VIcaA N 

l'M& 	 lyE) 
Three weeks tine granted to file 

counter. Misc.pplicatjon 396/95 disposed 
of accordingly. 

N&R (DMlT iv) 
i hri 	ya Mishra, lerned 

.ddl.tdnding Counsel states that cnter-

affidavit hs been filed and handed over 

to the learned counsel for the applicant, 

since pleadings are complete, fix this 

case for hearing on 11.3.1996 with the 

consent of both the counsel. 

(o-am 11i 1IL2 Wk) 
1.3.96 	 Heard Shri Prakash Mishra,1erd 

counsel for the applicant. The applicant, 
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in this epp1iction, seeks a direction to 

the ReSp ndent No. 4, C.D. A. Pension, Altahabad 

_____(up) to fix the amount of pension at Rs.630/- 



: 
Serial 
No of 	Date of 	 Order with SignaturO 
Order Order 

. . . . S 5 per month on the basis of his last basic 

pay since the date of his retirement. He 

further prays for a direction to the 

ReSpriients to calculate his gratuity on 

the oasis of the basic pay drawn at the 

time of retirement. He quantifies the 

gratuity payable to him of ks. 20,880/- at 

the rate of 16½ times of the last basic 

pay drn. 

In the counteraffidavit, the 	0 

main plea was taken that the cause of 

action arose in 1988. But since it is a 

claim of pensicn, the period of 

limitation gets fresh lease from month to 

month. The applicant retired from GOvt. 

service on 30.6.1988. on the date of 

retirerrent his basic pay was Rs. 1260/-

per month. He was drawing his pay as 

Oarpenter ( HS -II) and he was promoted 

to this trade on 20.2.1987. On the oasis 

of this basic pay Rs. 1260/-, his gratuity 

orks out to Rs. 20, 7 90/-. The appli.-8flt 

ad alrey been paid w. 17,325/- and the 

al ance am ount payable to the applicant 

s R. 3,465/-. The Respondents agreed 

hat the applicant's pension also would 

fixed at Rs. 629/- per month and action 

as been taken to this effect. Since the 

eruands of the app1icnt have been met, 
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Office rote as to 
Order with Signature 	 actjo (if  any) 

taken on order 

the only direction sought for by the 

leaned counl for the applicant is to 
 

fix a time f rante and also to direct  

interest payment for the delay. 	 -11 

\N' 
In disCussion with the lrnA - 

IVA 
ditial Staing Counsel Central) 

Mr. Akhaa Kurriar i1jshra, it would te 
 

appropriate to fix a time frame of 
\ C\T\ 

three months frafl the date of rece ipt of 

this order, oefore which date the 

applicant shall be paid pension at the 

revised rate frcrj the date of his 

retirement as also the gratuity with 

interest of 12 per cent per annum. 

a result, the application is alled. 	\ 

There would be no costs. 	 \ 
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